(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DECCAN TRADCOM PRIVATE LIMITED
HAD BEEN TRADING IN RICE, SUGAR AND OTHER EDIBLE PRODUCTS

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with DECCAN TRADCOM PRIVATE LIMITED
PAN/CIN/LLP No. PAN: AADCD8763H
CIN:U74999WB2011PTC162128
(Hereinafter referred to as ‘CD’)
2. |Address of the registered office P-245 C.I.T. ROAD SCHEME-VIM
KOLKATA WB 700054
3. |URL of website Not Known
Details of place where majority of fixed | Not Known
assets are located
Installed capacity of main products/ services | Not Known
Quantity and value of main | Not Known
products/services sold in last financial year
Number of employees/ workmen Not Known
Further details including last available | Details can be obtained by sending
financial statements (with schedules) of two | email to:
years, lists of creditors are available at URL: | deccantradcom.ibc@gmail.com
9. |Eligibility for resolution applicants under | Details can be obtained by sending
section 25(2)(h) of the Code is available at | email to:
URL: deccantradcom.ibc@gmail.com
10. |Last date for receipt of expression of interest | 14th November, 2023, Tuesday
11. |Date of issue of provisional list of | 19th November, 2023, Sunday
prospective resolution applicants
12. |Last date for submission of objections to | 24th November, 2023, Friday
provisional list
13. |Date of issue of final list of prospective | 29th November, 2023, Wednesday
resolution applicants
14. |Date of issue of information memorandum, | 4th December, 2023, Monday
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. |Last date for submission of resolution plans | 3™ January, 2024, Wednesday
16. |Process email id to submit Expression of | deccantradcom.ibc@gmail.com

Interest




Az 9—)

Arun Kumar Gupta

Regn. No. IBBI/IPA-001/IP-P00013/2016-2017/10037

AFA No. AA1/10037/02/200224/105495 valid till 20.2.2024
P-15 Bentinck Street, 3 Floor, Kolkata-700001

Mobile: 98301 24481

E-mail: guptaarunkumar2001@yahoo.com

RP of Deccan Tradcom Private Limited

Date: 30.10.2023
Place: Kolkata



ﬁj JAYANT AGRO-ORGANICS LIMITED
C ’» - ——— Leadership through Innovation
= CIN: L24100MH1992PLCO66691
Regd. Off: 701, Tower "A”, Peninsula Business Park, Senapati Bapat Marg, Lower Parel (West), Mumbai 400 013
Email: investors@jayantagro.com, Website: www.jayantagro.com Phone: 022-40271300, Fax: 022-40271399

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER ENDED SEPTEMBER 30, 2023

(X In Lakhs
Sr. | Particulars Quarter Half Year Quarter
No, Ended Ended Ended
30.09.2023 | 30.09.2023 | 30.09.2022
1 |Total income from operations 53,998.71| 1,09,551.12 69,586.29
2 | Net Profit / (Loss) for the period
(before Tax, Exceptional and/or Extraordinary items) 2,148.37 3,714,.38 1,702.30
3 | Net Profit / (Loss) for the period before tax
(after Exceptional and/or Extraordinary items) 2,148.37 3,714.38 1,702.30
4 | Net Profit / (Loss) for the period after tax
(after Exceptional and/or Extraordinary items) 1,642.34 2,803.42 1,223.39
5 | Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax)
and Other Comprehensive Income (after tax)] 1,432.88 2,664.06 1,405.31
6 |Equity Share Capital 1,500.00 1,500.00 1,500.00
7 |Reserves (excluding Revaluation Reserve as
shown in the Balance Sheet of previous year)* - - -
8 |Earnings Per Share
(Face Value of Rs. 5/- each)
Basic & Diluted: 5.25 8.81 3.82

*Reserve for the year ended as on 31st March, 2023 was Rs. 49,230.80 Lakhs.

EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS
FOR THE QUARTER ENDED SEPTEMBER 30, 2023

(X In Lakhs)
Sr. |Particulars Quarter Half Year Quarter
No. Ended Ended Ended
30.09.2023 | 30.09.2023 | 30.09.2022

1 |Total income from operations 25,728.64 50,304.01| 30,640.69
2 [ Net Profit before tax 1,676.31 2,778.87 1,290.35
3 | Net Profit after tax 1,244.67 2,066.36 900.19
4 | Total Comprehensive Income for the period

[Comprising Profit / (Loss) for the period (after tax)

and Other Comprehensive Income (after tax)] 1,167.61 1,996.49 1,006.73

Notes:

1. The above is an extract of the detailed format of Standalone and Consolidated Unaudited Financial
Results for the quarter and half year ended on September 30, 2023 filed with the Stock Exchanges
under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
The full format of Standalone and Consolidated Unaudited Financial Results of the Company for the
quarter and half year ended September 30, 2023 are available to the investors at websites
www.jayantagro.com; www.bseindia.com and www.nseindia.com.

2. The above results were reviewed and recommended by the Audit Committee and approved by the
Board of Directors at their meetings held on October 28, 2023.

For Jayant Agro-Organics Limited

Sd/-
Place - Mumbai Abhay V. Udeshi
Date - October 28, 2023 Chairman

DIN : 00355598

YTTCTTINY | POONAWALLA HOUSING FINANCE LIMITED |APPENDIX IV (See e ()

HOUSING FINANCE (FORMERLY, MAGMA HOUSING FINANCE LIMITED)

REGISTERED OFFICE: 602, 6th Floor, Zero One IT Park POSSESSIONNOTIGE
St. No.79/1, Gharpadi, Mundhwa Road, Pune — 411036 | (FO Immovable Property)

Whereas, the undersigned being the Authorised Officer of Poonawalla Housing Finance Limited (Formerly
known as Magma Housing Finance Limited) of the above Corporate/ Register office under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred
as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule
3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the
below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the
said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the
Security Interest Enforcement Rules 2002 on the dates mentioned herein below.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of Poonawalla Housing Finance Limited (Formerly
known as Magma Housing Finance Limited) the amount and interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets. Details of Property taken in possession are herein below.

Sr.| Name of Description of Possession (Date of statutory Amount in
No.| Borrowers Property taken Date | Demand Notice | Demand Notice (Rs.)
1. |Sudhir Das, |All That Land Measuring About 06 Cottahs,| 25/10/2023 | 10/08/2023 Loan No.
Sandhya Forming Part of C.s. Dag No.381 HM/0246/H/18/100078
Das, Corresponding To R.s. And L.r. Dag No.474, Rs.1078526.31/- (Rupees
Under L.r. Khatian No.342 (old) & 1106 (new) Ten Lakh Seventy Eight
[as Per Porcha], JI No.23, In Mouza Ghoshpur Thousand Five Hundred
Baora Under P.s. Baruipur In The District South Twenty Six Paise Thirty
24 Parganas Within The Limits of South Garia One Only) payable as on
Gram Panchayat. Boundaries of The Plot:- 10/08/2023 along with
North:-Not Mentioned,South:- Not Mentioned, interest @ 16 p.a. till the
East:-Not Mentioned, West:-Not Mentioned. realization.
2. |Babu Hosen |All That Plot of Land Mcasuing Abou 45 Decias | 26/10/2023 | 10/08/2023 Loan No.
Laskar, Hore or Less Kng Wil Siruciuwe Standing HF/0011/H/20/100370
Hasina Thereon Forming Part of R.s &Ir Dug No. 1015, Rs.1033729.69/- (Rupees
Laskar, Under L.r Khatian No.1385, J.I No.25, Touzi Ten Lakh Thirty Three
Hasibul No. 393, In Mouza Utar Mohanpur, Under P.S. Thousand Seven Hundred
Laskar, Magrahat, In The District South 24 Parganas, Twenty Nine Paise Sixty
Within Tthe Limits of Dhamuya Utar Am Nine Only) payable as on
Panchayatand Boundaries of The Plot:- North:- 10/08/2023 along with
By 15 A. Wide Pwd Road.South:- By Doba of interest @ 19.5 p.a. till the
Saukat Mondal. East:- By Shali of Kena Halder. realization.
West:- By Shali of Kartick (handra Hatder).

Authorised Officer
Poonawalla Housing Finance Limited
(Formerly known as Magma Housing Finance Limited)

PLACE: West Bangal
DATE: 30.10.2023

Nz Pfizer
PFIZER LIMITED

CIN: L24231MH1950PLC008311
The Capital, 1802/1901, Plot No.C-70, G-Block, Bandra Kurla Complex, Bandra
(E), Mumbai 400 051 Tel: +91 22 6693 2000 Fax: +91 22 2654 0274
Email ID: contactus.india@pfizer.com Website: www.pfizerltd.co.in

Extract of Statement of UnAudited Financial Results for the
Quarter and Half Year ended30 September 2023

(X in crore except earnings per share)

Quarter ended| Yeartodate | Corresponding
30 September | figures for 3 months
Particulars 2023 current year ended 30
ended 30 September
September 2023 2022
Unaudited Unaudited Unaudited
1| Total Income 611.28 1,176.10 661.71
2 | Net Profit for the quarter/period (before Tax,
Exceptional and/or Extraordinary items) 200.52 326.27 226.30
3| Net Profit for the quarter/period before tax
(after Exceptional and/or Extraordinary items), 200.52 326.27 415.22
4 | Net Profit for the quarter/period after tax
(after Exceptional and/or Extraordinary items), 148.96 242.49 311.07
5 | Total Comprehensive Income for the
quarter/period [Comprising Profit for the
period(after tax) and Other Comprehensive
Income (after tax)] 148.13 240.84 310.87
6 | Equity Share Capital 45.75 45.75 45.75
7 | Reserves (excluding Revaluation Reserve)
as shown in the Audited Balance Sheet of
the previous year - - -
8 | Earnings per share (of ¥10/- each)
(not annualised)*
Basic: 32.56* 53.00* 67.99*
Diluted: 32.56* 53.00* 67.99*
Note:

1. The above is an extract of the detailed format of Quarterly Financial Results filed with the
Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are
available on the Stock Exchanges websites viz. www.bseindia.com and www.nseindia.com.
The same is also available on the Company's website at www.pfizerltd.co.in

For Pfizer Limited

Meenakshi Nevatia

October 28, 2023 Managing Director

KOLKATA | MONDAY, 30 OCTOBER 2023 Business Standard

£xAadh
Corporate Office : 802, Natraj By Rustomjee, Western Express Highway,

Sir M.V, Road, Andheri East, Mumbai-400069, Maharashtra Housing Finance Ltd
Muzaffarpur Branch Office: House No. - 273/352, 0ld Employment Exchange Bhawan,Kalambag Road, Muzaffarpur - 842001, (Bihar).

POSSESSION NOTICE Appendix IV (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisatioin and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of Power conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice (s) Issued by the Authorised
officer of the company to the Borrower(s)/Guarantor(s) mentioned herein below to repay the amount mentioned in th notice
within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby givento the Borrower(s)/ Guarantor(s) and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
Sub-Section(4) of the Section 13 of the said Act said Act read with rule 8 of the Security Interest Enforcement rules, 2002. The
borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of AHFL for an amount as mentioned herein under with interest thereon.

Name of the Branch / Description of Secured asset Demand Notice te
(immovable property) Date and Amount| Possession

Aadhar Housing Finance Ltd.

.|Borrower(s) /Co Borrower (s)

1 (Loan Code 06500000195 of Khata No.- 214, Khesra No.- 636(P) Mauza- Bara 10-Dec-21
*| Muzaffarpur Branch), Bariyarpur, Thana-Motihari Thana No.- 196, Ward No.- 8, Rs 26-Oct-23
Vijay Kumar (Borrower) Bihar Purbi Champaran Bihar 845401 671 57'5/_

Bagari Devi (1st Co-Borrower), Bounded by: East: Sadak, West: Ram Surat Thakur North:
Sumanti Kumari (2nd Co-Borrower) |Tuntun Sahni South: Gauri Thakur

Place: Muzaffarpur
Date: 30.10.2023

Authorised Officer,
Aadhar Housing Finance Limited

1st Floor, Windsor Heights, 277, Uttar Kumrakhali, =¥ O
E. M. Bypass, Kolkata-700103. E-MAIL:shi.16286@sbi.co.in

t STATE BANK OF INDIA, RACPC SOUTH KOLKATA (16286) ’ 0

g O

Sale Notice For Sale Of Immovable Properties only [See Provision to rule 8(6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision to Rule 8(6) of the Security Interest (Enforcement) Rule, 2002.
DATE & TIME OF E-AUCTION: DATE: 01.12. 2023
TIME: 300 MINUTES FROM 11:00 A.M. TO 4:00 P.M. WITH UNLIMITED EXTENSIONS OF 10 MINUTES FOR EACH BID.

Earnest Money Deposit (EMD) being the 10 % of Reserve Price to the transferred/deposited by bidders in his/ her/ their
own Wallet provided by M/s. MSTC Ltd. on its e-auction site : https://mstcecommerce.com/auctionhomefibapifindex.jsp

Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below
described immovable property only mortgaged/charged to the Secured Creditor, the Physical Possession of which has
been taken by the Authorised Officer of State Bank of India, the Secured Creditor, will be sold on “As is where is” , “As
is what is”, and “Whatever there is” basis on 01.12.2023 for recovery of Rs. 6,46,119.00 (Rupees Six Lakh Forty
Six Thousand One Hundred Nineteen Only) as on 01.07.2021 and upto date interest plus incidental expenses, costs,
charges etc. since NPA date due to the Secured Creditor from Borrower: Mr. Biswajit Dey, S/o Late Brajaballabh Dey,
Champahati Main Road ( Near Nilmoni Kar Vidyalaya), Vill + P.O.: Champahati, South 24 Parganas, Pin-743330. and
the Reserve Price will be: Rs.20,13,000/-, the Earnest Money Deposit will be Rs. 2,01,300/- and Increment amount will
be Rs.10,000/-.
Short description of the Immovable property only with known encumbrances

The Property Stands for Mr. Biswajit Dey, S/o Late Brajaballabh Dey, Being No.-06008 for the year 2003, Register in
Book-1, CD Volume No.- 109, Pages from 341 to 349. All that piece and parcel of residential land measuring 1 cottah 13
Chittack 10 Sq. ft. in Mouza-Champahati, Medanmolla, J.L No.24, R.S. No.-103, Khatian No.- 1061, P.S.-Baruipur,

ABRIDGE TENDER NOTICE
SNIT No. : WBIW/EE/

GAED-1/SNIT-9/2023-24

The Executive Engineer,
GAED-I, Raghunathganj,
Murshidabad invites sealed
tender for 8 (Eight) nos. of
works under jurisdiction of
Ganga Anti Erosion Division
No.-1.

Last date and time of
application: 01.11.2023 upto
5.00 P.M.

Details may be seen at
the office of the undersigned

and at the website:
www.wbiwd.gov.in
Sd-
Executive Engineer

Ganga Anti Erosion Division No. -1
Raghunathgan], Murshidabad

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DECCAN TRADCOM PRIVATE LIMITED
HAD BEEN TRADING IN RICE, SUGAR AND OTHER EDIBLE PRODUCTS
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS

1. |Name of the corporate debtor along DECCAN TRADCOM PRIVATE LIMITED
with PAN/CIN/LLP No. PAN: AADCD8763H
CIN:U74999WB2011PTC162128
(Hereinafter referred to as 'CD')

P-245 C.I.T. ROAD SCHEME-VIM
KOLKATA - WB 700054

2. |Address of the registered office

3. |URL of website Not Known

4. | Details of place where majority of fixed Not Known
assets are located

5. |Installed capacity of main products/services | Not Known

6. | Quantity and value of main products/ Not Known
services sold in last financial year

7. | Number of employees/ workmen Not Known

8. | Further details including last available financial
statements (with schedules) of two years,
lists of creditors are available at URL:

Details can be obtained by sending email to:
deccantradcom.ibc@gmail.com

9. | Eligibility for resolution applicants under Details can be obtained by sending email to:
section 25(2)(h) of the Code is available at URL:| deccantradcom.ibc@gmail.com

10.| Last date for receipt of expression of 14th November, 2023, Tuesday
interest

11.| Date of issue of provisional list of prospective| 19th November, 2023, Sunday
resolution applicants

12.|Last date for submission of objections
to provisional list

24th November, 2023, Friday

13.| Date of issue of final list of prospective
resolution applicants

29th November, 2023, Wednesday

14.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

4th December, 2023, Monday

15.| Last date for submission of resolution plans | 3rd January, 2024, Wednesday

16.| Process email id to submit Expression of Interest | deccantradcom.ibc@gmail.com

ADSR- Baruipur, South 24 Parganas.

Date of Inspection: 23.11.2023 Possession Type: Physical

T T S PO S
For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the

Secured Creditor's website : www.sbi.co.in & for Conducting the E-Auction process, please refer to the Link of
M/s. MSTC Ltd.: https://mstcecommerce.com/auctionhomefibapilindex.jsp & URL for prospective buyers:
https:/libapi.in.

Date: 30.10.2023
Place:Kolkata

Authorized Officer

In case of any dispute the English version shall prevail State Bank of India

Arun Kumar Gupta

Regn. No. IBBI/IPA-001/IP-P00013/2016-2017/10037

AFA No. AA1/10037/02/200224/105495 valid till 20.2.2024
P-15 Bentinck Street, 3rd Floor, Kolkata-700001

Mobile: 98301 24481

E-mail: guptaarunkumar2001@yahoo.com

RP of Deccan Tradcom Private Limited

Date: 30.10.2023
Place: Kolkata

=Hindiashetter  INDIA SHELTER FINANCE CORPORATION LTD.
Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002. Branch Office:-Sky Park, Ground Floor, Opposite Bantia
Hospital, Raipur Chhattisgarh - 492001,Branch Office:-KhichariyaComplex,Behind Grand Dhillon Hotel Pin, Bhilai, District Durg,Chhattisgarh-490001

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] Notice For Sale Of Imnmovable Property/s Mortgaged With India
Shelter Finance Corporation (ISFC) (Secured Creditor) Under The Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security
Interest Act, 2002 Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of which has been taken by the
Authorized Officer of ISFC (Secured Creditor), will be sold on 30-November-2023(Date of Auction) on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER
THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money
Depositis mentioned below. The sealed envelope containing the EMD amount for participating in Public Auction shall be submitted to the Authorised Officer of
ISFC on or before 29-November-2023 till 5 PM at Branch/Corporate Office: Branch Office:-Sky Park, Ground Floor, Opposite Bantia Hospital, Raipur
Chhattisgarh-492001, Branch Office:-KhichariyaComplex,Behind Grand Dhillon Hotel Pin, Bhilai ,District Durg, Chhattisgarh-490001

Loan Account No. [ Name of Borrower(s)/ Co- Date of Demand Notice Type of Possession Reserve Price Earnest Money
Borrower(s)/ Guarantor(s)/ amount as on date (Under Constructive/
Legal Heir(s)/ Legal Rep. Physical)

HLA9CHLONSO0| Mr./ Mrs. Bedbatti Verma & 19.05.2023 Symbolic Rs.5,71,000( Rupees | Rs.57.100/-
0005056647/ Mr. / Mrs. Jittu Verma Rs. 6,51,880/- (Rupees Six Lakh Five Lakh Seventy One| (Rupees Fifty
AP-10130911 ' : Fifty One Thousand Eight Thousand Only) Seven

Hundred Eighty Only)dueas Thousand One
0On10-05-2023 Hundred Only)

Description Of Property: All Piece and Parcel of Plot No.19 &20,Khasra No.1108/39,Village Jamul, Shivpuri Ward ,Ward No.15,P.H.No.13/18 Durg,Tah & Dist|
Chattisgarh. Area Admeasuring 300 Sq.ft. BOUNDARY:- East :-Plot No.18, West- 20 Ft Road , North- 20 Ft Road, South- Plot 21-24

HL49CHLONSO0/ 1. Mr./ Mrs. Gurwari Nihal | 20.06.2023 Rs. 21,57,883/- (Rupees Symbolic  |Rs. 22,44,000( Rupees
0005050146/ | 2. Mr./ Mrs. Mohan Nihal Twenty One Lakh Fifty Seven Twenty Two Lakh Forty
AP-10115914 Thousand Eight Hundred Eighty Three Four Thousand Only

Rupees Only) as on 10.06.2023

Description of Property: All Piece and Parcel of Property in ward no.45, PH.No.113/44 New 67 Khasra No.279/12Tah &Dist.Raipur,492001Chattisgarh,Area

1275 Sq.ft. BOUNDARY:- East --Land Of Others, West- Land Of others, North- House of Pravin jain& Rajesh Jain, South- Road

Terms and conditions:

1)The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office: Branch Office:-Sky
Park, GroundF loor, Opposite Bantia Hospital, Raipur Chhattisgarh - 492001, Branch Office:-KhichariyaComplex,Behind Grand Dhillon
Hotel Pin, Bhilai, District Durg, Chhattisgarh-490001 between 10.00 a.m. to 5.00 p.m. on any working day.

2)The immovable property shall not be sold below the Reserve Price.

3)All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD
amount favouring “India Shelter Finance Corporation Limited”. The EMD amount will be return to the unsuccessful bidders after auction.

4)The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided further that the
bid amount is not less than the reserve price. It shall be the discretion of the Authorised Officer to decline/ acceptance of the highest bid when
the price offered appears inadequate as to make it inadvisable to do so.

5)The prospective bidders can inspect the property 28-November-2023between 11.00 A.M and 5.00 P.M with prior appointment.

6)The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of purchase money/ highest bid
which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be put
to fresh auction/ sale by private treaty.

7)In case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the
Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the 15th day
be a Sunday or other holiday, then on the first office day after the 15th day.

8)In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The
deposit including EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall lose all claims to the
property.

9)The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other dues like
Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The Company does not undertake any
responsibility of payment of any dues on the property.

10)TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by the
highest bidder in the PAN of the company and the copy of the challan shall be submitted to the company.

11)Sale s strictly subject to the terms and conditions incorporated in this advertisement and into the prescribed tender form.

12)The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting sale certificate registered as
applicable as per law.

13)The Authorised Officer has the absolute right to accept or reject the bid or adjourn/ postpone / cancel the tender without assigning any reason
thereofand also to modify any terms and conditions of this sale without any prior notice.

14)Interested bidders may contact Mr. Tushar Ajab Hurde at Mob. No. 8956559300.7350002453 during office hours (10.00AM to 6.00 PM).

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice under section 13(2) with as on date
interest and expenses before the date of Auction failing which the property shall be auctioned and balance dues, if any, will be recovered with interest and cost
from you.

Rs. 2,24,000( Rupees
Two lakh Twenty four
Thousand Only

Mr.TusharAjabrao Hurde, Mob.8956559300,7350002453

(AUTHORIZED OFFICER)
Date: 30.10.2023, Place: Chhatisgarh

INDIA SHELTER FINANCE CORPORATION LTD

KOLKATA DEBTS RECOVERY TRIBUNAL No. 2
Jeevan Sudha Building, 7th Floor
42C, Jawaharlal Nehru Road, Kolkata - 700 071

Case No. : RC/22/2022
CANARA BANK -VS- SRI PARITOSH PAUL & ORS.

SALE NOTICE

Pursuant to the Order dated 20.09.2023 passed by the Ld. Recovery Officer,
DRT 2, Kolkata, there will be sale of Immovable Property such as :

“All that piece & parcel of land admeasuring an area of 01 Cottahs 08
Chittacks or 2.48 Decimal (more or less) together with the two storied
building priviledges and/or easement of ingress and egress of the said land
with the right to use the said passage and lying and at Mouza - Doharia,
J.L. No. 45, RS Khatian No. 409, RS Dag No. 327, within Ward No. 19 of
Madhyamgram Municipality, Holding No. 92/A/2, Kiran Park, Bidhan Pally,
P.S. - Barasat, ADSR - Barasat, District - North 24 Parganas, West Bengal -
700 129. Butted and Bounded as follows : On the North : 6 ft wide Common
Passage, On the South : Land of Bimal Poddar, Dag No. 327(P) and 6 ft wide
Common Passage, On the East : Property of Sagar Chowdhury, On the
West : Property of Saibal Ghosh.” By way of public auction on “AS IS WHERE
IS” basis through e-auction and shall be subject to the final approval of the
Tribunal. The intending purchasers will have to deposit an earnest money @10%
of the Reserve Price of the property in the form of demand draft / pay order only
in favour of the Recovery Officer, DRT-2, Kolkata or through Net Banking with
consultation of Certificate Holder Bank. The said deposit shall be adjusted in the
case of successful bidder and refunded to other bidders on receipt of E-auction
report. Successful bidder shall have to deposit 25% of the sale proceeds after
adjustment of earnest money by the next day of Sale within 4 P.M., if the next
day is holiday or Sunday then on 1st working day, failing which the earnest deposit
shall be forfeited.

The purchaser shall deposit the balance 75% of the sale proceeds within 15
days from the date of auction sale. The reserve price below which the property
shall not be sold is Rs. 36,28,982/- (Rupees Thirty Six Lakh Twenty Eight
Thousand Nine Hundred Eighty Two only) and 1% of the Reserve Prive
will be the increment Bid amount. The other terms and conditions are same
as per proclamation of sale by the undersigned on 20.09.2023.

Notice is hereby given that the said property shall be sold by way of Online Auction
(e-auction) which will be conducted on 06.12.2023 at 3.00 P.M. to 4 P.M. with
3 minutes unlimited extension on E-Auction Platform at Website :
http://drt.auctiontiger.net. The prospective bidder is required to download Sale
proclamation and Sale Notice from http://drt.auctioniger.net and register their
name for participating in the auction on or before 04.12.2023 along with Earnest
Money through Demand Draft / Pay Order in favour of Recovery Officer, DRT-
Il, Kolkata payable at Kolkata along with their offer.

However the undersigned will not be responsible for any error occurred through
network at the time of Auction.

The user ID and password will be directly sent to Registered Participants/Intending
purchaser with further directions by the E-auction provider company, if any, for
login and participating in the auction through online.

The details of authorized auction service provider M/s. E-procurement
Technologies Ltd. Mobile No. 9978591888, E-mail : support@auctiontiger.net.

The interested bidders may visit the Website : http://drt.auctiotiger.net for
detailed procedure, terms & conditions and any other support/help in respect of
e-auction. For inspection and other details please contact, Mr. Sudipta Mallick,
Receiver, Mobile No. 98310 82864.
Place : Kolkata

Date : 21.09.2023

Sd/- S. Biswas
Recovery Officer

POSSESSION NOTICE
[SECTION 13(4)]

JHARGRAM BRANCH
1/669, Balaramdihi, Dist - Jhargram
West Bengal, Pin - 721 507.

Whereas the under signed by the Authorised Officer of the Canara Bank under the Securitisation and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002 (Act 54 of 2002), and in exercise of powers conferred under
Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notices calling upon
the following Borrower(s) to repay the amount mentioned in the notices within 60 days from the date of receipt of the said
notices.

The Borrower(s) having failed to repay the amount, notices are hereby given to the Borrower and the public in general,
that the undersigned has taken possession of the properties described herein below in exercise of powers conferred on
him / her under Section 13(4) of the said Act, read with Rule 8 & 9 of the said Rule on the dates mentioned below against
their names.

The Borrower(s) in particular and the public in general is hereby cautioned not to deal with the below mentioned properties
and any dealings with the properties will be subject to the charge of the Canara Bank for the amounts and interest,
incidental expences, costs, charges etc. thereon mentioned against the account.

The Borrower’s attention is invited to the provisions of Section 13(8) of the Act, in respect of time available to redeem the
Secured Assets.

&orel §® Canara Bank-A

e e v A Gent. o et irtabrg

(For Immovable Property)

Sl. a) Branch Name
No. | b)Name of the
Borrower / Guarantor

Description of the Property Mortgaged a) Date of Demand Notice
b) Amount Outstanding

c) Date of Possession

a) 21.08.2023

1. | a) Jhargram Branch All that part and parcel of single storied residential building with
718 Sq.ft. covered area on Bastu Land measuring 4 Decimal
situated at Ward No. 4 of Jhargram Municipality, Mouza - Jamda,
LR Khatian No. 400, Correspondence to presence LR, Kh. No.
221, Hal Kh. No. 745, J.L. No. 370, L.R. Plot No. 485, Area —
0.04 Acres, P.O. & P.S. - Jhargarm, Dist - Jhargarm, West
Bengal, Pin - 721 507 in the name of Samit Roy. Bounded
by : On the North - Siddharta Roy, On the South - Property of
Samit Roy & Supreet Roy, On the East - Debu Saren, On the
West - 3 ft wide passage and Moloy Sarkar.

b) Borrower : Samit Roy b) Rs. 21,30,647.31

and interest thereon.

c) 27.10.2023

2. | a) Jhargram Branch All that part and parcel of Land containing Shop at Holding No.
71A/61, at Mouza - Bachurdoba, LR Khatian Nos. 2793, 2796
& 2797, J.L. No. 394, LR Plot No. 380 with area 0.10 Deciaml,
LR Plot No. 380 with area 0.114 Decimal, comprising total area
of 0.214 Decimal at PO/PS/Dist - Jhargram, Pin - 721 507 in
the name of Santanu Dutta. Bounded by (LR Khatian No.
2793) : North - Panchu Manna, South - Uma Pada Mallick,
East- Road, West - Uma Pada Mallick. Bounded by (LR
Khatian Nos. 2796 & 2797) : North - Ujjal Acharjya, South -
Gour Hansda, East - Sukumar Hansda, West - Road.

a) 22.11.2022

b) Borrower :
Santanu Dutta

b) Rs. 8,84,488.14
and interest thereon.

c) 27.10.2023

3. | a) Jhargram Branch All that part and parcel of the residential property with ground
floor at Mouza - Raghunathpur, RS Plot No. 232, LR Plot No.
520, J.L. No. 360, Khata Nos. 186 (RS), 537 (LR) in the name
of Ujjwal Pratihar. Bounded by : North - R.B.M. Hostel 6’
Passage, South - Swapan Pratihar, East - Dipak Bhattacharya,
West - Bhajahari Bera.

a) 17.08.2022

b) Borrower :
M/s. USA Enterprise
Prop. : Ujjwal Pratihar

b) Rs. 3,38,039.54
and interest thereon.

c) 27.10.2023

Authorized Officer
Canara Bank

Date : 27.10.2023
Place : Jhargram

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT KOLKATA
CP(CAA) NO.167/KB/2023
Connected with
CA(CAA) NO.137/KB/2023
In the matter of:
The Companies Act, 2013;
And

A Petition under Section 230 to 232 read with section 66 and other applicable

provisions of the Companies Act, 2013 read with Companies (Compromises,

Arrangements and Amalgamations) Rules 2016;

And

In the matter of:

1) ROSSELL INDIA LIMITED, a company incorporated under the Companies Act,

1956 and having its registered office at Jindal Towers, Block "B" 4th Floor, 21/1A/3,

Darga Road, Kolkata-700017, within the aforesaid jurisdiction.

... FIRST PETITIONER COMPANY / DEMERGED COMPANY
And

2) ROSSELL TECHSYS LIMITED, a company incorporated under the Companies

Act, 2013 and having its registered office at Jindal Towers, Block "B" 4th Floor,

21/1A/3, Darga Road, Kolkata-700017, within the aforesaid jurisdiction.

... SECOND PETITIONER COMPANY / RESULTING COMPANY

And

In the matter of:

1. ROSSELL INDIA LIMITED (CIN: L01132WB1994PLC063513)

2. ROSSELL TECHSYS LIMITED (CIN: U29299WB2022PLC258641)

...Petitioner Companies

NOTICE OF PETITION

APetition under Sections 230 to 232 and other applicable provisions of the Companies
Act, 2013 for sanctioning the Scheme of Arrangement between Rossell India Limited
and Rossell Techsys Limited and their respective shareholders, presented by the
Petitioner Companies was admitted by the Hon'ble National Company Law Tribunal,
Kolkata Bench vide its order dated 6th day of October 2023. The aforesaid Petition
is fixed for hearing before the Hon'ble Tribunal on Thursday, 16th November 2023
at 10.30 am in the forenoon or soon thereafter.

You are hereby informed that representations, if any, in connection with the proposed
Scheme of Arrangement should be filed before the Tribunal within Seven days from
the date of receipt of this notice. Copy of the representation should simultaneously
be sent to the concerned Petitioner Companies and their Advocates. Where he
seeks to oppose the Petition, the grounds of opposition or a copy of the affidavit
intended to be used in opposition to the Petition, should be filed with Hon'ble National
Company Law Tribunal, Kolkata Bench at Esplande Row (West), Ground Floor and
1st floor, Kolkata-700001 and a copy thereof served on the Petitioner Companies
/ Advocates, not less than two days before the date fixed for hearing. A copy of the
Petition will be furnished by the Petitioner Companies / Advocates to any person
requiring the same on payment of the prescribed charges.

Yours faithfully,

For Rossell India Limited

For Rossell Techsys Limited

Nirmal Kumar Khurana

Company Secretary

Jindal Towers, Block - "B", 4th Floor, 21/1A/3, Darga Road, Kolkata - 700017
West Bengal, India

Date : 30th October, 2023
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GOVERNMENT OF WEST BENGAL
HALDIA DEVELOPMENT AUTHORITY
City Centre, P.O. Debhog, Haldia
Dist. Purba Medinipur, PIN-721657
Toll Free No. 1800-345-3224
NOTICE INVITING TENDER
NIT No. 93(R)/HDA/EC/2019-20
Online (E-Tender) tender in a two bid
system is hereby invited for
“CONSTRUCTION OF CONCRETE ROAD
FROM KISHORECHAK BELTALA MORE TO
PANCHPUKURIA SANTRA MORE UNDER
MOYNA PANCHAYAT SAMITY.”
Estimated Cost of work:
Rs. 1,96,22691/- (including GST and
Labour Welfare Cess). Document
downloading date: 31.10.2023 to
22.11.2023 up to 2:30 p.m. Starting date
of bid submission: 10.11.2023 at 10.00
a.m. Last date of online bid submission:
22.11.2023 upto 03:30 p.m. Information
in details is available in the office and in
the website of HDA : www.hda.gov.in
E-Tender can be submitted through:
www.wbtenders.gov.in 5d/- Chief

Executive Officer, HDA.

ICA-T22160(3)/2023

GOVERNMENT OF WEST BENGAL
%%, THE DURGAPUR PROJECTS LIMITED
U5 (A Govt. of West Bengal Enterprise)
CIN NO. U40102WB19615GC025250

NOTICE INVITING TENDER
NIT No. WBDPL-12023(99)/15/2023-
GM-POW(DPL)/PS/E-319 dated-
17.10.2023 for Construction of Fire
Tender Shed within the Canteen Area
under DPPS. Bid submission end date:
02.11.2023, Bid Opening date:
08.11.2023. For details, please visit:
https://whbtenders.gov.in /
www.dgl.net.in ICA-T22161(2)/2023
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